IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

OA No, 955793 Date of dééisidn:

s
%)

» 08

Sh. X.P. Bahni & ors. .. Applicants

Versus

Union of India

CORAM

Respondents

Hon ble Mr. J.p. Sharma, Member (J)

Hon‘blé Mr. S. Gurushankaran, Member (&)

Feor applicants

o Sh.D.R. Gupta, Counsel

For the respondents i Sh.. PiP. Khurasa; Counssl

J UDG@GEM E N T (Oral)

(Dellvered by Hon® ble Mro g P Sh@:ﬁa;~ﬂémbérfT?§

i

The resbondentgr;‘iﬁissﬁéﬁ'naﬁicéuan aéﬂi

BiP. Khurana, at the time of hearing on admission

communication addrecsed to him by the Assistant Directe

'_Geﬁefal (SGT) dated 05.08. Q3 This shows that the sengority

of the applicants have already been considered and decided o

the following manner

.

<1 o Deemed date of prometiocs,

Seniority of applicant No.l.i$‘2516 .18,67.?9
;Séniérity of applicant No.2 is 2056 08.09.78
Seniéfiﬁyof.applicant'No.3 is 2451 18.04 .39 G
sénid§£t§ 5f applicant No.4 is 4326 11.05.85

{Aar e Seniority of appiicant No.5 is 3303 06.12.80



eip ithis applrcation the rellef clalmed - ds,
trefigation)ef seniority and already lt has been allowed by b
"¥edmiﬁietration itself. éo_ nothlng survxva‘ regard;ng thlsv
effect. The other relief claimed by the appllcante':‘ig,_"
regardlng the beneflt of pay and allowances Regafdiﬁg this;l

cin the aforesaid letter, it is stated that the Supreme Ceﬁ%t

~in similar other cases has granted an 1nter1m stay in reepet

 f1of paYment of baCKwagess vide order dated 14.05.93, . The

?'t; learned\counsel for the respondents has also furnlshed & copy

of the ﬁon ble aupreme Cou1t s order in CC No. 20798/ 9? date_

14.95,?3;’which is repreducedabelow ;

”‘Leeve~grehted subject to delay. InterimeStay in the‘ i

- We flnd that a large number of similar matte

being disposed of by the diffe_?;],;win’
is

Admnf Tribunal with the result that this Court
with the SLPs agalnst the ordere passed in such matters b? th&
said Benches.r We, therefore, direct all the Bencha of the
Tribunal o - atay the hearing in similar matters which may be
pendlng and - ‘to whlch may be filed before them, till- the

matters whlch are admltted in thlS Court are flnally disposea

et Thus, the relief in respédt'of backwages shall

L . granted to  the applicants as per the final order of

Hon'ble Supreme Court.



At  this stage, the learned ©counsel for “the
responaents gave an assurance on behalg of the respondents
that order in 'respect of backwégesxk be passed 'by the
administration as per the decision érrived by the Hon ble

Supreme Court in the pending.

The application is disposed of accordingly.

dnitditts

(+ JiP. Sharma)

Member (A) : i ; Membef (1)




